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-IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD.

C.P.No,13/96 in Date of order : 3-4-1996,
0.A,N0,583/95,

Between

T.Om Namashivaya . «s Applicant/Petitioner |
and | |
Dr. T.R.K.Rao, ;

Sr._Divl, _(ropl, . Mpgp~o '
Secunderabad +« Respondent/Respondent l

- AN

Counsel for the Applicant/
Petitioner +e Shri J.M,Naidu

Counsel for the Respondent/
Respondent «s BShri V,Rajeswara Rao,
SC for Rlys.

CORAM ‘ !
Hon'ble Shri Justice M.G.Chaudhari : Vice-Chatrman {

Hon'ble Shri R.Rangarajan : Member (A)

OQrder

(Per Hon'ble Shri Justice M.G.Chaudhari : Vice-Chairman)

Shri V.Rajeswara Rao, learned counsel for the
respondent produces a copy of the decision of respondentl
No.3 dated 12,1.96 disposing of the representation of fhe

i

applicant as directed by the order in the 0.A., Since . I
the order has been complied with, the contempt petitionlf
|

f
tk

does not survive and the same is disposed of.

2, It is stated by the applicant's counsel as also by t

applicant who is present that against the aforesald order|
dated,lz 1,96 the applicant has already filed a separate

whicb is pending. That O.A., therefore, will proceed |

in accordance with the law.
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respondent produces a copy of the decision of respondent
No.3 dated 12.1.96 disposing of the representation of the™

applicant as directed by the order in the 0.A. Since
[ L R L Y I bllziﬁgulltempt PEtitiOn I -

does not survive and the same is disposed of.
2. It is stated by the applicant's counsel as also by tﬁ
applicant who is present that against the aforesaid orderl
dated-l2.l.96 the applicant has already filed a separate

which is pending. That 0.A., therefore, will proceed

in accordance with the law.
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Member (A),. Vice-Chairman.
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